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CENTRAL ADMINISTRATIVE TRIBUN&L 
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Original Application No.486 of 1993 

Date of Decision: 14.9.1993 

Hatakishore Naik 	 'pplicant 

Versus 

Union of India & 0thers 	Respondents 

For the applicant 

For the respondents 

C OR1M:  

M/s.Deepak Misra 
A.Deo 
811S .Ttsipathy 
P.Inda, 
D .K.Sahu, 
Advocates 

Mr.Ashok Mishra 
Standing Counsel 
(Central Governnent) 

THE HONOURA BLE MR • K.P • AC H¼RY, V ICE-C F IRMAN 

AND 

THE HONCURABLE MR.HRAJENDRA RSAB, MEZER (4iMN) 

JUDGMENT 

MR.K.PACIjRY1,V1E-CHA1Bj4N: This case came up for admission to-day. 

In view of the facts constituting the case, we did not like 

to keep this matter unnecessarily pending, and therefore, 

with the consent given by the counsel for both sides, we 

have heard this case on merits in order to finally dispose 

of this case. 

£titioner Shri Hatakishore Natkihi1*functioning 

as Extra Departmental Delivery Agent of Durgapur Branch Poet 

Office in the district of Angul was put off from duty with 

effect from 20.4.1993. As yet neither charge sheet has  been 

filed nor the proceeding has commenced. 

After hearing learned counsel for the petitioner 
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Mr.B.S.Tripathy, and Mr.Ashok Mishra, learned Standing Counsel 

we would direct the Senior Superintendent of Post Offices, 

Dhenkanal Division (OP No.3) to take expeditious steps in 

the matter. In case the Superintendent of Post Offices is 

of opinion that a prima facie case has been made out against 

the petitioner, then, he should submit the chargesheet within 

30 days from the date of receipt of a copy of this judgment; 

and in case the Superintendent of Post Offices is of opinion 

that there is no misconduct on the part of the petitioner, 

then a final report should be submitted within the aforesaid 

period recalling the order putting the petitioner off from 

duty. Within 120 days therefrom, viz, from the date of 

delivery of Chargesheet to the petitioner, if any, the,  

proceeding must be disposed of, even by holding day to day 

trial. In case the petitioner takes any adjournnt, the 

period occupied by such adjournment shall be added to the 

said 120 days. 

4. 	It was submitted by Mr.Tripathy that the 

Superintendent has not confirmed the order of suspension 

Passed by the S.D.I(P) and hence the order of suspension 

should be quashed. We are not in a position to ascertain 
rn 

the correctness of otherwise of this matter. Incase the IITI4,'\ 

Superintendent has not confirmed the order of suspension, 

*zithin 15 days therefrom, the order of suspension is deemed 6 ig,  
to have been quashed, otherwise it will continue till the 

final disposal of )his proceeding. Thus the application is 

accordingly disposof. No costs, 
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